7147 Written Answers
The Deputy Minister of iternal

Afisirs (Fhetpaih Lakslewl Memen):
{a) to (c). It is not clear what Snan.
cial irregularities gqre being referred
t0. Serioms irregularities are imcind-
ed in the Andit Heports which
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(a) whether it is a fact that a large
quantity of molasges produced in
"Sugar factories go waste; and

(D) the steps taken, i? any, to uti-
lise them?

The Minister of Industry (Shrl
Manubhal Skah): (2) Only about 1%
per cent. of the total molasses pre~
duced in the sugar facteries go waste

(b) Steps have been taken to in-
crease the capacity for the production
of alcohol and other industries
which molasees # wed az raw mate-
vial. Fuacilities are also afforded for
the export of surplus molasses

Export of Jute Goods to Africa

» *1382., Bhri Sanguama: Will the
Minister of Commerce and Industry be
Pleased to state:

(a) whether it is a fact that export
of Jute goods to West end East Africa
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from india has been hampered by
Pakistan’s competition; and

(b) if so, whal steps have been
taken by Gowernment to meet the
competition? .

The Mixister of Industry (Shri
Mapubhai §hkak): (e) No, Sir.

(b) Does not arise.
Tractors for Dandakaranya fOchesss

Shel Yafwani:
*1383. { Shri Morsrks:
{l&lmmhw:

Will the Mimister of Rehabilitation
and Minerity Affairs be pleased to
state:

(a) whether any order has beem
placed for the purchase of tractors
and land cleamng equipment for the
Dandakaranya Scheme; :

(b) it »e, with whom this order is
placed and the value of this order;

(c) the approximate time by which
the deliveries would be made; end

(d) whether arders were placed by
tenders or by amy ether method?

The Ministor of Rehabilitation xnd
Minerity Affalys (Shai Mehr Chand
Ehanoa): (a) Yes

(b) Director Genersl, Ordnance Fac-
tories. The value of the order is
Rs. 8848 lakhs

{c) By Septersber, 1959
{d) After inviting tenders.

‘hlh-hlu-l

*1384. Shri Mesarka: Will the Prime
Minister be pleased to state:

(a) whether it is 3 fact that a large
number of Indian xationals residing
in Burma have been deported, detain-
ed and/or sent to Coca Islands with-
out trial;

(b) 1t so0, the number of persons so
deported, detained or wment to Coea
Islands; and
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() the resgsona for such measures
and the action taken or proposed to
de taken by the Govmt of
M.?

The Deputy Minister of Extermal
Affairs (Shrimati ‘Lakshmi Memon):
{a) Some Indian nationals residing in
Burma have been deported or detain-
od in jails.

(b) As far as could be ascertained
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tations have been made for the alleg-
ed contravention of the Foreign Ex-
change Regulations or for alleged
hoarding, black-marketing and other
anti-social practices.

Regpresentations have been made by
our Embassy in Rangoon to ensure

*1385. Shri Joachim Alva: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) whether it is a fact that Power
Tools and Appliances Company, Cal-
cutta has been permitted to import
machine tools; and

(b) why are these machine tools
permitted to be imported in the face
of the production of Hindustan
Machine Tools?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement Is laid on the Table of the
House. [See Appendix IV, anpex-
ure No 80°
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Stirch Factery in  Kerala
.m{lhll.l.m

Wilt the Minister of Commerce and
Indasiry be pleased to stete:

(a) whether Government have re-
ceived any proposal for setting up »
starch factory in Kerala for the pro-
duction of starch from Tapioca flour;
and

’

(b) if so, at what stage is the pro-
posal?

The Minister of Indusiry (Shei
Manubhal Shahk): (a) and (b). Neer-
ly two years ago, the Government of
Indis Iad approved a2 scheme submit-
ted by Meusrs. Corn Products Refining
Company, New York, to set up a
Tapioce Starch Factory in Kerala in
collaboration with Messrs. Parry &
Co., Madras; but the promoters have
since abandoned it.

Import of Sensitised Photo Materisls

*1387. Shri Dinesh Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(2) whether sensitised photo mater- *
als are being imported by the State
Trading Corporation of India (Private)

(b) if so, the value of such imports
during 1958 (country-wise); and

(c) whether the State Trading Cor-
poration have proper storage facilities
for these materials?

The Deputy Minister of Commerce
and Industry (8hri Satish Chandra):
(a) Yes, Sir

(b) Imports to the valwe of
Rs. 7.50,000 frop the GDR. ¢

(c) Proper storage facilities are
available with the State Trading Cor-
poration’s business associates.
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